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Mr. Justice V.S. Aggarwal Chau-man ‘
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By this common order, we mtend to dxspose of the followmg flve OAS because

Vcomm on questions are involved. -

2. The Central Bureau of Investigation mvxted apphcahons on 13. 4 2000 fox fxllmg
up 134 posts of Constables Male/Female (Executi\fe;') and 5 posts of Male Constables
{Motor Transport) in various Branches locﬁted i\]l ové_r India Several persons, mcludmg
applicants appli'ed. The candidates had undergone for wntten test on 24 4.2000 and
interview on 30.4.2000. The result was declared and the applxcants were: declared to be
successful. There was a of litigation and ultamately ‘when the matter went to Supreme
Court in Civil Appeal No.5321/2003 arising out of 5. L P(C )No 8356/2002 Union of
India and Others Vs. Rajesh P.U. Puthuvalmkathu and Anot.her the Supreme Court
had upheld the order of the High Court and the dxrechons of the ngh Court read:
Iy this case the reasons stated by the CBI for cancellation of the
entire selection process are arbitrary and will not gtand in the eye -
of law. After having found that selection process is not tainted
with any illegality and that in the. absence of any complamt
against examinees indulging in malpractlce s mere fact that CBI
themselves have committed certain mistakes in the. valuanon and

in the answer sheet would fiot vitiate the entn ¢ selection process
We are of the view in ttns case dlscrepancy 1f any detected in

v




| . ot the or der of the ngh Court upheld by the Supreme Court.

their answer sheets is a dxscx epancy wlnch has to be corrected by '
CBI themselves for which persons ‘like the- petltlonex cannot be .
pemlxzed We have therefore no-hesitation in the facts and ',
circumstances of the case to direct the CBI to complete the entire ‘
recmltment process. CBI must take steps to correct the -
diser epancles and re-arrange the select list and complete ‘the
gelection; process. This would: be completed within.a period of !
two months from the date of receipt of a copy. of. this Judgment - CREN
1t is so ordered. The order.of the Tribtinal therefo > ¥ ] )
set aside. Orlglml petxtnon is allowed R A

not found to be declared as successful *

3. During the course of the subm:ssxon the appllcants contended thal they have not

‘\.\._ g

ctxons wexe made .and why thelr names tave been ..

even been informed as to how the con
deleted from the list of successful candldates Leamed counsel therefore prays for a
lxmlted relief, namely, that the applxcants should be mforrned all these facts S0 that they
are not kept in dark and they can take recourse under law. In our consxdened opinion, the
offer made is fair in the pecullar facts of the present case because ofthe reason that inthe

ferred to above, the applicants, who were earlier

sequence of events wlnch we"have

x

successful were, declared to be unsuccessful aﬁer certain corrections made in pursuance

4. : Thus to keep the scale even ‘we dlspose of the present appllcatxon dlrectmg

that the oftlcxal xespondent i e CBI wnll mfonn the appllcants as to the

masks that wefe secured by them and aﬂer correctxons were made the

m dI'l{S assigned to them in result of which they became unsuccessful

N
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ds to. be expressed The apphcants canf 3 “

i

+ Therefme no further oplmon nee

a tal\e recourse under law thereafter'-‘ '

: 3 ™ ‘
It is dnected that necessary compllance should be. don

e thhm apenod of

: 'two months from the date of xecelpt ot the cemﬁed cop
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